
--L - 

ME TRIBRN—AL 
GYJWAHATI BENCH 

(DESTRUCTION OF RECORD RULES, 1990) 

INDEX  tl~ 
0. A /  T.  A N  o 

R.A/C.? No  ............ 

E.P/  LA  No  .......................... 

. 	 ............. 

Orders Sheet ............... O-A  ..................... Pg.1-1111-11" ...... to..'K 

Judgment/Order dtd-l./0'9."U~ ...... Pg ... .................. to. 

Judgment & Order dtd ................... Received from H.C/Supreme Court 

O.A ....................... 	 7 ............ Pg .... I ................. to.l..5 ............. 

. E.P/M-P ................. 	 .............................. Pg ...................... to ................... 

R.A/C.P ....................... ........................ Pg ....................... to .................. 

W.S .............................. \ ..... ............... q ... P& ..................... to .......... I ....... 

Rejoinder .............................. \ .............. P9 ........................ to .................. 

Reply ........................................ 
	

.......... P9 ........................ to .................. 

Any other Papers ......................... \ ........ Pg ....................... 
to ................. 

Memo of Appearance ....................... ................................................... 

Additional Affidavit .............................. \ ................................................. 

Written Arguments ................................... \ .......................................... 

Amendement Reply by Respondents .............. \ ..................................... 

Amendment Reply filed by the Applicant ........... \ ................................. 

Counter Reply ...................................................... 
	

.............................. 

SECTION OFFICER Pudl.) 



C, 

0,  

e Petition 

Contemmpt Petition 

4. Review App1j_C,;3+.ion 
VS, 	of India & Ors 

App~ -in 	
on 

ic, 

Advocate f 0C  t he 
Ck,& 

e f or the ;Re spOnda,it (S 1% 
V*? 

'ErIbunal. 

N ot e-L23  
. 14,6*2007 i 	tjeard learned counsel for the garties* 

*Fhls application Is in torr); 
	jiudgment delivered in knen court. kept in 

is filed/C. F. for IRS 
	

separate -sheets - 
deposited VA,; ', P ,. "BD 
	

The O.A. is dispcsed of at the admiss- 

ion stage itself in terms of the order. 
Dated ............. 	 NO Csstso,  

6 

Vice-chairman 

bb 



11;~ 

1~ 

CENTRAI. An-MINISTRAM7E TRIBUNAI- 
GUWAHATI BENCH 

O.A. No.149 of 2007 

DATE OF DECISION: 14.6.2007 

Sri Pradip Choudhury 
........................................................................................ Applicant/s 
Shri J. Roy 
.............................................................................. 	 Advocate for the 

Applicant/s. 

Versus 
U.O.I. & Ors 
................................................. .................................. Respondent/s 

Dr.J.L.Sarkar, Railway Standing counsel 
.................................................................................. Advocate for the 

Respondents 

CORAM 

THE HONTLE MR. K.V. SACHIDANANDAN, VICE CHAIRMAN 

Whether reporters of local newspapers may be allowed to 

see the Judgment? 	
Y/s/No 

Whether to be referred to the Reporter or not? 	~dslNo 

Whether to be forwarded for including in the Digest Being 

compiled at Jodhpur Bench & other Benches ? 	/Y /s/No 

Whether their Lordships wish to see the fair copy 

of the Judgment? 	 Ys/No 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No. 149 of 2007. 

Date of Order: This, the 14th day of June, 2007. 

THE HON'BLE MR. K.V.SACHIDANANDAN, VICE CHAIRMAN 

Sri Pradip Choudhu ry 
Son of Late Hari Rakhal Choudhury 
R/O Railway Quarter No.609 F/Type - I 
New Guwahati Colony, Near Kalibari 
Bamunimaidam, Guwahati -21 
Kamrup, Assam. 	 ... Applicant. 

By Advocates S/Shri J.Roy, R.C.Das & 0. Pada. 

- Versus — 

The Union of India represented by the 
Secretary, Railway Board 
Ministry of Railway 
New Delhi - 11000 1. 

The General Manager 
N.F.Railway, Maligaon 
Guwahati -11 ' 
Kamrup, Assam. 

CAWGHY (Chief. Area Manager) 
N.F.Railway, Guwahati. 

DPO/GHY (Divisional Personal Officer) 
N.F.Railway, Guwahati. 

Senior Coaching Depot Officer/GHY 
N.F.Railway, Guwahati. 

... Respondents. 

By Dr. J.L.Sarkar, Railway Standing Counsel. 



*1  
OR DER (ORAL) 

SACHIDANANDAN. K.V.,(V.C.): 

V, 	 The Applicant is presently working as Carpenter/Gr- 

III under N.F.Railway and is posted under Divisional Officer, 

New Guwahati Colony, Bamunimaidam, Guwahati -21. He is 

residing in the Railway quarter bearing No. 609 F/Type - I along 

with his family since 04.02.1996. His gross pay is Rs.10,267/-  

and after deduction he is drawing Rs.4,326/ -  per month. Vide 

Annexure-A order dated 10.9.2005 his allotment was cancelled 

alleging that the said quarter was subletted to third party and 

he was advised to hand over the said quarter to the next 

allottee against which Applicant submitted representation dated 

17.09.2005 (Annexure -B) before the fifth Respondent stating 

that he never subletted the quarter to any third party and 

requested the authority to enquire the matter fresh. However, 

his representation is not disposed of nor further committee was 

made to enquire the matter afresh. But much to his surprise, 

the impugned memorandum has been issued by the Respondent 

No.4 declaring the Applicant as unauthorized occupant and 

directed to recover damage rent at the prescribed rate from the 

regular salary of the Applicant w.e.f. May, 2007 alongwith 



a 

arrears without issuing any prior notice to the Applicant. 

Aggrieved by the action of the Respondents he has filed this 

I 	 O.A. seeking the following main reliefs: -  

to set aside and quash the office order 
dated 10 -09-2005 issued by the 
Respondent No.5 (Senior Coaching Dept. 
Officer, Guwahati) ANNEXURE -A. 

(2) to set aside and quash the office 
memorandum dated 09 -05 -2007 issued 
by Divisional Personal Officer, Guwahati) 
ANNEXURE-C." 

2. 	Heard Mr.J.Roy, learned counsel for the Applicant 

and Dr.J.L.Sarkar, learned Standing counsel for the Railways. 

When the matter came up for consideration, learned counsel for 

the Applicant submitted that the impugned orders have been 

passed by the Respondents in total violation of the principles of 

natural justice. He further submitted that neither any notice was 

issued to him at any point.of time nor an opportunity was given 

'to him to explain his case. His representation dated 17.09.2005 

also - has not been attended to. Therefore, the impugned orders 

are not in conformity with the Railway Rules. However, he 

submitted that he would be satisfied if a direction is given to 

the Respondents to consider and dispose of his representation 

(Annexure-B) within a time frame'. Dr.J.L.Sarkar submi ts that 

L/ 
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Respondents have no objection in adopting such course of 

action. 

3. 	Accordingly, in the interest of justice, this Court 

directs the Respondent No.5 or any other competent authority 

shall consider and dispose of this Annexure -B representation 

dated 17.09.2005 giving an opportunity to the Applicant to 
I 

explain his case and pass appropriate orders on merit 

communicating the same to the Applicant within a period of 

three months time from tdday. If requested, Applicant shall be 

given a personal hearing. However, till disposal of the 

representation, Respondents are directed to keep the impugned 

order dated 09.05.2007 (Annexure-C) in abeyance. 

The Original Application is disposed of as. above at 

the admission stage it-self. There shall, however, be no order as 

to -costs. 

(K.V.SACHIDANANDAN) 
VICE CHAIRMAN 

ma 
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DISMCT-  KAMRUT Gtiwahati Betich 

T IN THE CENTRA&L ADMENISTIZATIVE TRI BUNAiLd 
GAUHATI BENCH, GUNVAHAM 

An application U/S.19 of the AcIministrative Tribunal 
Act, 1985 ) 

O.A.  No. 	9 	/. 10 0 71. 

SRI PRADIP CHOUDRURY. 
................. P=ON'ER 

-VERSUS- 

THE UNION OF INDIA & ORS. 

.............. RESPONDEWS 

S Y N 0 P 5 18 

The applicant is an employee under the N.F. Railway, -as 

a post of Carp ainter/Gr- II'L under SSE/C/IC/GHY,. at 

Divisional Office, NGC, Bamunimaidan, Guwahati -21. The 

applicant is residing Railway quarter bearing 

No.609(F),T~,pe -I at NGC, Bamunimaidan, Gu ~,-7ahati - 21, 

along with family since on 04 - 02 -1996. The gross pay of 

the applicant is Rs.10,267/-, however af t er deduction, L 

the 	applicant receives 	a 	net 	pay of 	Rs.4,321 6/- per 

month. 	The applicant was shocked -to receive a 	~:! ,_'py 	of 

the 	Memorandum on 	09-05-2007 	issued hjy Divisional 

Personal 	Officer (Respondent 	No. 4) wheielyy it 	was 

_Lntimated that he is in unauthorized occupation of the 

quarter since the allotted him has been found subletted 

and directed for recoveny of damaged. rLt 	froro regular 

salary bill from the month of May 2007 along with arrear 
and cancelled the allotment of the applicant and ter-med 

the same as unauthorised occupation. 

L R 

Coutd ... /- 

M 
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It is stated that the respondent authorities vide 

office order dated 10 - 09 - 21005 informed the applicant 

that st-aff quarter allotted to him and shown in the list 

ittee f s report the same has been as per s -urvey conimi 

handed over to private party in violation of provision 

of Rule 3 . 1 (111) and 15 (A) of Railway Service (conduct) 
4- Rules, 	1966. Against the said off ice eurder, 	L.he 

applicant filed a representation dated 17-09-2005 before 

the Respondent No.5 (Annexure-III) . Statinq the actual 

facts that the quarter was never sublet to airy person or 

individual and required the authorities to enrp-iire the 

matter again. However, till 09- 05-2007 no acti-on ~-,jrs.s 

taken to dispose of the representation nor any further 

committee was made till the receipt of Memorandum on 

09 - 05- 2007. As such the instant original application 

seeking for appropriate relief. 

Hence this instan't-  application. 

Filed by - 

Advocate 

/I C orad ... 

---A 



DBTRICT: KAYIRUP 

IN THE CENTRAL ADMINISTRATIVE TRUBUINITAL 
GAUHATI BENCH, GUIATAHATI 

An application U/S.19 of the Administrative Tribunal 
Act, 1985 ) 	 -G~ 

O.A.  No. 	 I  Ll 	~  1 '20007 

SRI PRADIP CJIOUDHURV. 
................. P E =1 (--) NE R 

-VERSUS- 

THE UNION OF INDIA & ORS, 
-T WS 

LIST  OF  DATES 

1 10-09-2005 The. applicant, received the Office Order, N,,,hich one issued by 
RespondeutNo.5. 

2 09-05-2007 Office Memorandum issued by Respondent No.4. 

3 17-09-2005 A representation filed by the applicant to the Respondent No. 5. 

4 09-05-2007 Impugned the Railway quater damaged rent which one calculated 
by respondent No.4. 

5 30-04-2007 The applicant current pay slip in the month of April-May/2007. 

30-05-2007 

Filed By — 

Advocatp 

Contd ... /- 



DIMUCT: KAAMUP 

IN THE CENTRAL ADMENIOSTRATIVE TRIBUNAL 
GAUHATI BENCH, GUNNAHATI 

Ari ariplicatiori U/S.19 cif the Administrative Tril:)unal 
Acf--- , 1985 ) 

O.A.  No. 	~  kAl 	/2007 

SRI PRADIP CHOUDHURY 
.................. 

-VERSUS- 
THE UNION OF INDIA & ORS. 

-.-M- P0 - I'MEI'm 

INDEX 
SI-No.  Annexm-e Pafticular,~  Page No. 

I  APPLICAMN 

2 v I  -~.  Fj  F1  C A 171 UN 

3  A  Office Order dated  10-09-2005, 

4 B Representation 	dated 	17-09-2005 	filed 	by 	the 
applicant before Respondent No.,  5. 

5 c f-Iffice Memorandum dated 09-05-2005 	ismied by 
(Respondent No.4), 

6 D Impugned 	Quater 	darnage 	rent 	ca1vulated 	by 
-
Respondent 	o.4, dated  09-05-2007. 

7 E Current pay slip of service in the inondi of April, Mwy, 
2007. 

Filed By - 

A dvocate 

Corad ... /- 



DISMCT: KAMRUP 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GAUH.ATI BENCH, GUNYAHATI 

An application U/S.19 of the Adtninistrative Tribunal 
Act, 198.5 ) 

O.A. No. 	M ) 	/ 2007 

PARTICULARS  OF THE APPLICART:  - 

Sri  Pradip Choudhury, 

Son of Late Hari Rakhal Choudhury, 

R 

1  1
0 Railway Quarter No.609 F/Type - I, 

New Guwahati Colony, Neax Kalibari, 

B amunimai darn, 	Guwahati -21, 	Kamiup, 

Assara. 

PARTICULARS OF RESPONDENTS:  - 

I . The Union of India, 

Represented by the Secretary, 

Railway Board, Ministry of Railway, 

New Delhi-110001. 

General Manager, N.F. Railway, 

Maligaon, Guwahat-J-11, Kamrup, Assam. 

CAM / GHY (Chief Area. Manager), 

N.F. Railway, Guwahati. 

DPO/GHY (Divisional Personal Officer) N. F. 

R.-ailway, Guwahati. 

Senior Coaching Depot Officer/GHY, 

N.F. Railway, Guwahati. 

 

Cotitd, .../- 
N Xjcdj1j  

tro
) KAN, 1")* 

OF 

M DHI 
Advocate / Notary 

 



PARTICULARS OF THE ORDER  AGAINST  WHICH THE 

APPLICATION IS IME: 

The application is presented against the impugned 

office order dated 10- 09 -2005, issued by Respondent 

No.5 as (Sr. Coaching Dept. Officer, Guwa -hati. 
Q~ 

AND - 

Impugned Memorandum dated 09-05-2007, issued by 

Divisional Personal Officer (Respondent No.4). 

JURISDICTION OF THE TRIBUNAL:  - 

The applicant declares that the subject matter of 

the present application is' within the jurisdiction 

of this Hon'ble Tribunal. 

LINITATION: - 

The application declares that the application i-s 

within the period of Limitation under Section 21 of 

the Administrative Tribunal, 1985. 

VI., FACTS OF THE  CASE: - 

That the applicant is a Citizen of India and a 

resident of abovementioned locality, 	in the 

district of Kamrup, Assam and as such the applicant 

is entitled to all rights, privileges and libertles 

guaranteed to the Citizen under the Part - III of the 

Constitution of India and laws framed there under. 

That the applicant is an employee E !ng,aged with the 

Deptt. of N.F. Railway as a post of Carpainter/ 

Gr-III unde r SSE/C/IC/GHY. 	The applicant is 

presently posted 
. at Divisional Officer, New 

Guwahati, Bamunimaidan, Guwahati-21, and as such he 

NN N IVA, 
hl  A 

 v 
d ocate Notar

~ . d.N ._,r 0.  A.x 



M12 
is residincr in the official allotted Railway F 
quarter, located at New Guwahati Railway Colony. 

Since the date w.e.f. 04 -02 - lD96. 
	 Q, 

That it is stated that before issue of Memorandum 

dated 09 - 05- 2007 the respondent No.5, issued office 

order No.GHY/CDO/GEN/QRs/C & W dated 10-09-2005 

under Rule 3.1(111) and 15 A of Railway Service 

(Conduct) Rule 1966, thereby issuing a direction 

for cancellation of the allotment order of the Rly. 

Qrs. allotted in the name of the applicant and 

other similarly situated persons and further for 

handover / re -allotment of the same to the next 

allottee. However, in the order dated 10 - 09-2005 no 

specific mention was made as to the name and 

designation of the next allotee. 

A 	copy 	of 	the 	of f ice 	order 

No.GHY/CDO1/ GEN/Qrs/C & W dated 10 - 09-  

2005 issued by the Respondent No.5 is 

annexed and herewith marked as 

ANNEXUBLE - A. 

That your humble applicant immediately thereafter 

in response to the .  office order dated 10-09-2005, 

furnished a representation before the Respondent 

No.5 for revocation of the quarter cancellation 

order dated 10 - 09-2005. Further a r equest' was also 

made- to conduct an eriquiry as to the verracity of 

the survey committee report, whereupon, it was 

alleged that quarter allotted in the narne of the 

applicant was subletted. The said representation 

was duly received by the Respondent No.5 under 

office seal on.17 -09 -2005. 
0 

Contd ... 

N 
;
" il ' ,

"'P O'le 	
N MED I 

4;d. A10. i~

'Z 	Advocate / Notary ,  
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A photocopy of the representation 

fiirnished by -the applicant to the 

Respondent No.5, is annexed and 

marked as ANNEXURE-E. 

That it is stated that on 09-05-2007 to the utter 

surprise of the applicant, your applicant received 

a Copy of the of f icial memorandum bearing 

No. E/APO/ I/ Survey of Qrs./GHY, issued by Respondent 

No.4 with the approval of Respondent No.3,. , whereby 

a direction was 'issued for recovety of the Qrs. 

Damage rent at the prebcribed rate to be fixed by 

the Rly. Board from the regular Salary Bill of the 

petitioner w.e.f. May, 2007. In this connection it 

is stated that the said memorandum was issued 

alleging inter -alia that during survey of quar ~er 

by the Survey Committee . - constituted by the 

administration, some quarters including that of the 

petitioner as shown in the attached statement 

enclosed in the memorandum dated 09- 05 - 2007 were 

found subletted and as such the allotment order of 

the quarter which stood in the name of the 

applicant and other similarly situated persons were 

cancelled by the allotting authority. 

A photocopy of the office memorandum 

No.E/APO/l
`/`Survey of Qrs/GHY dated 

09 -05 - 2007 issued by Respondent No.4 

is annexed herewith and marked as 

ANNEXURE - C. 

That the -  applicant has allotted N.F. railway Quater 

vide hearing No.609()/Type-I 	at NGC, Bamunimaidan, 

Contd ... 

"'0  

r~N. IN', I Md h i 	 Advocate Notar (\I 	) 	- 
Rcgd. Nun. KAM I 

U 

OFP 



Guwahati - 21. The applicant has been residing the 

same quarter since dated 04 - 02 -1996 from the date 

of allotment till today. 

That the applicant states that - the total damaged 

rent has been calculated at Rs.1,07,135/- which has 

been proposed to recover from the applicant from 

the month of May, 2007. 

A copy of the office calculated 

quarter damaged rent is annexed 

herewith and marked as ANNEXURE-D. 

That the applicant submits that the petitioner i,-3 a 

bonafide service holder engaged with the Deptt. Of 

Railway, N.F. section in the post of Technical - I 

carpenter, it is stated that the Gross pa7y of the 

applicant is Rs.10,267/-, after, other deduction 

the applicant receives-  a net pay of Rs.4,326/- per 

month. The applicant craves leave of this Hon'ble 

Court to produce copies of the pay slip of the 

applicant in support of the statements made in the 

instant paragraph at the time of hearing of the 

instant case for a fair adjudication of the instant 

matter. 

A copy of the current pay slip is 

annexed herewith and marked as 

ANNEXURE-E. 

That the applicant respectfully states that he has 

been residing in railway allotted quarter since the 

.
date of his allotment i.e. w.e.f. 04 - 02 - 1996 to 

till date. The applicant states that on-the day of 

coutd ... 

0 	

NUffb A TI 
N. 1 ~~ 'd h Ii, 	Advocate Notary 

u.  

ctd. Nu. KAM 
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survey, the applicant was discharging his official 

obligation, whereas his mother, wife and children 

was away in the Fanci Bazar for shipping, so no 

member left in the applicant f5aid railway T--iarter, 

whereas the applicant was duty in harness, so the 

applicant said railway quarter was locked at that 

point of time. When the survey committee's or 

respondent authorities was visit the said railway 

quarter, which resulted the instant impugned action 

on the part Of the railway authorities. As such the 

Survey Committee in a most mechanical manner and 

with a total non application of mind, submitted 

their report so far the applicant is concerned. that 

the quarter in question was subletted without even 

considering it proper to enquire about the actual 

facts from the petitioner, or from neighbour by 

waiting them or by calling them. The survey 

committee should asked to the neicr hbour people of 

railwwy quarter, why the quarter was locked. So the 

survey committee was submitted wrong information to 

the respondent authorities Or railway depart-merit. 

10. 	That 	it 	is 	respectfully submitted 	that 	the 
petitioner is residing in the quarter with mother, 
wif e 	and 	1 children who an school 	going and as 

, such, 	if the impugned action is given into effect, 
then 	great prejudice 	will be 	caused to 	the 
petitioner. 

VII. GROUND  FOR RELIEF WITH  LEGAL  PROVISION: - 

1. For that the office order No.GHY/CDO/GElq/Qrs/C & w 
dated 10 -09-2005 issued by Respondent No.5 (Senior 

Coaching Dept. officer) Guwahati and the Office 

- 	"' ':I'  ~0'  

01 

~4  - 	 W. 	1, 	 Contd ... 
~49d,n' tip (NICtro) V."  ~; 't 	 Advocate Notary..  'V '.4) 

CJI 
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Memorandum No.E/APO/l
`
/Survey of Qrs/GHY dated 

09- 05 - 2007 issued by Respondent No.4 (Divisional 

personal Officer) N.F. Railwwy, Guwahati, is 

violative of the. natural ju *S -I-ice. 
I Arl 

For 'that the applicant states that the impugned 

office order / memorandum passed by the authorities 

is violative of applicants fundamental right as 

envisaged under Articie 14 and 19 of the 

Constitution of India. 

For that the applicant states that after filing of 

representation dated 17 - 09-2005 the applicant was. 

under bonafide belief 	that 	the respondent 
authorities will consider his case and will pass 

appropriate orders. However he was shocked and 

surprised to received memorandum dated 09 -05 - 2007 F  

in this regard it is stated that inspite of, 
representation an d request the applicant was not 

informed as to whether arry action was taken until 

he received memorandum dated 09- 05 -2007. 

For that the entire action of the respondents being 

violative of the equity and administrative fair-

play of the -applicant. 

For that the impugned action of the respondents in 

issuing memorandum dated 09 -  05 - 2007 and office 
order dated 10 -09-2005 without following the proper 

procedure is arbitrary and unjustified. Therefore, 

the impugned acti on of the respondent authority is 

liable to be~ interfered with under its writ 

original application. 

K 	1plt,"d 1', it,  '1 	

0), c9d, -Nu. KAM I)*  

Contd ... 

Advocate Notary_ 

jF 1) 
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6. That under the facts and circumstances as have been 

nai:rated above, Your Petitioner has a strong prima 

facie ca-::~-- in his favour. Further, the petitioner 

shall suffer irreparable loss and injury if 

reasonable opportunity is not given. to the 

applicant to place his case. Therefore, it is a fit 

case wherein this Hon'ble Tribunal mwi be pleased 

to issue appropriate interim directions to protect 

the interest of the app'Licant thereby settincf aside 

the ordex dated 10-09-2005, 09-05-2007. (Annexure- - 

A I& C) respectively. 

0\ 

7- 	For that the applicant craves leaves to urge, -'u.rh 

further grounds in support of the present applicant 

at the tirae of hearing which r,-ia7y be considered 

rell-vant and necessary. 

8. For that in any view of the matteV,  -the impugned 

order is wholly untenable in law as ,  well as on 

facts and the same is as such liable to he 

appropriately interfered- with by this Hon'ble 

Tribunal. 

DEMLS OF THE R 	ES EXHAUSTED: - 

The applicant declares that he has exhausted all 

the remedies available to him and there is no other 

alternative remedy avai l able to him. 

MATTER NOT  PENDING  WITH AIWY OTHER  COURT: - 

The 	applicant declares that there 	is 	no 	case 

pending before aiyy other Court / Tribunal. 

I 

N—\I ~dhi 
WnfLIP (VICtrC,) 

kR,L;J. N.. KAM I) 

cw~ 

Advocate / Notary 

C oil td... /- 
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X. REtIEF  SOUGHT: 

,Under the circumstances, the applicant therefore 

prays for the following reliefs: - 

to set aside and quashed the office order dated 

10 -09 -2005 issued by , the Respondent No.5 

(Senior Coaching Dept. Officer, Guwahati) 

PITNEX"U'RE - A. 

to set aside and quashed the office memorandum 

dated 09- 05 -2007 issued by Divisional Personal 

Officer, Guwahati) ANITEXURE 

(3).  pass any such order/orders as may deemed fit 

and proper. 

INTERIM ORDER PRAYER FOR:  - 

There is no interim prayer of the applicant. 

PARTICULARS OF THE POSTAL ORDER. - 

Indian Postal Order No.: Z4 a 651 ~Lsr-s-

Date 	 9- 0  

Issuing Office 

Payable at 

LIST OF FINCLOSURE-5: 

As index showing the particulars of documents is 

enclosed. 

,r 

-A 	rup ("victro) I 
Vcgdfi No. KAM 101 

Ad'v ocate, /. N otarY 

2 
	 Contd ... /- 
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VERIFICATION 

I, Sri Pradli p Choudhury, Son of Late Hari Rakhal 

Choudhi)ry, aged about ' 47 years, . R/O Railway Quarter 

No.609 F/Type-I, New Guwahati Colony, Near Kalibari 

Bamunimaidam, Guwahati -21, Kamrup, Assam, 
. 
do herebv 

solemnly affirm and my knowledge and belief i verify the 

above ,  statement made there of and sign it at Gu,~-4ahati. 

Verified on ......... day of June'2007 at Guwahati. 

SIGN ATURE 

N. Medhi 
Kamrup (Maro) 

cgd. No. KAM I 

N MEDHI 
Advocate / Notary .., 

Contd ... /- 
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Date: 17-0~-2005 

To, The Sr. CDO C1HY. 
N.F. Railway., 

Sub. Prayer for duly euquilY of Sub-L4ttiug Qual 'te"'3.  

Ref'. OfficevorderNo. GHY'CDO ~r1N-/QR3'1r- 
Dated: 10-094003 . 

Sir, 

With reference  to the above-sited subject that 1311  PradiP Chou&wy ' Sol'  of Lot, 

_Ctmd~auy, residence  of 609 FfpRe.41 	Kalibari, Assam Beg to stfdes  
Hari Rakhal 

dmd I have been stq~* the above minttioned Rly. Q!r. since from the dew of jonuag 

service as a post of CPTR/M. So I have been 
residing with my  all family members as a 

today  OMPI" ofXF ROAWRY Muce inte"Rlia t" 

'Me survey committee had fillposed inadvertently  wrong 
. 
information to the xailway 

QF..  So: the concerue.&nuth(yrity. should tiot 
department du accounts of sub-letting the Rly. 

cancellation the said my allotted Rly. Q r., othcrwise it will be prejudice ,  

,,our 	I 	uarter without .0  1 requ0b, to you  that you wi I kindly not to cancellation my q 

MW Properzonviry dueto'sub-letti ng. I 
hope You will. do at 

, 
your. eurli 

. 
ef  

, 
t-Oonvenle-nce -and 

nanldng you. 

X1 11  

Dated. 17-0-2005  

FrraJ4 ~ e_~CMAVI?>oo  

Sri F'radip Choudhu lrY ,  

N.F. RailwaY, QF. No,609 F / Type -1 
lmadam ' New OwohPfi CO(ORY BRtmlf~ 

N. F. 14ilway, 

CETfim to be tpue Lap~ 



(G.K.K-AKATI') 
Dpoxifly 

Dalcd: I / ~'/2007 

T-1  

Office of the 

DIVI: Personnel 0111CCI* 

station Road, Calwalla 

MEMOMND 

stration 
During the survey of quarters by the survey committee constituted 

by the admink 

hed statement were found Subletted and accordingly tile 	ent 
the quarter shown in the attac 

Ity. order of the quarters Were cancelled by the allotting author' 

Mud as 
e been found,  subletted and allotment cancelled the same tre, Since the quarters hav 

unauthorized occupation. 

le prescribed rate I Ixed 
Due to unauthorized occupation of the quarters damage rent at 

tl 	
a 	'01-n 

by Railway Board, have been calculated and to be recovered from regular sal ry bill 
F,  

May/07 current rate of. damage rent along with arrcar from the date of survey of the quarter. 

This issues with the approval of CAMIGHY. 

I 

No-E/APO/l /Survey  01,  E~AQEY 

Copy forwarded for intbrmation and necessary action to: 

"' VZ-voca 

DPO/G[lY 

9 



S  

25. Sri kjnak Ch Boro, Tech;[ 457 226K,- t,, pe-11 	NGC 09-08-Oi I 58.87Sqm 01-08-05t(.-,0-11-05@Rs.S6Ps~ 'i ~ii= 	_ ~ 315M 

01-12-05tc,)--,0-04 ~06@Rs.99Psgiii= 145700.00 

171015.00 

-6. Sri Akhil Ch Brahma, Painter/I 457 122G/vq ~~ il 	I NGC 09-OS-05 i iS.87Sqm 0 1 -Ot-05 to 30-11-05 @~ Rs_S6 Psqm= 	_25315.00 
0 1 - I 2-0i jo -,0-04-06 Ca Rs-CP Psoin=  1-157, 00.00 

171015.00 

 Sri~ Kundu Sinah Das, Tecli/I 457 127K/typedl NGC 08-08-05 ';8.87Sqm 0 1-08-05 in 30-11-05 @ Rs.86 Psqm= 	2 5315.00 
0 1- 12-05 it) 30-04-06 @ Rs.99 Psqni= 145700.00 

171015.00 

 Sri Budheswar Konwar, -do- 457 127L/type-11 NGC 08-08-05 58.87Sqm 0 1 -08-05 to 30-11-05 @ Rs.86 Psqm= 	25315.00 
0 1 - 12-05 to 30-04-06 @ Rs.99 Psqin= 145700.00 

171015.00 

"Md.AlirniA Ali, Tech/11 457 762N/t)pe-1 NGC 05-08-05 36.882S4m 1-08-05 to 30-11-05 @ Rs.86 PSqm= 	15860.00 

291. 1- 12-05 to 30-04-07 @ Rs.99 Psqm= 	91275.00 
107135.00 

, 0. Sri Nara\ an Tati, Tech/l 457 706G/t-\ -pc-I NGC 05-08-05 36.882Sqm 1-08-05 tc 30-11-05 @ Rs.86 PSqnl= 	15860.00 
1- 12-05 to 30-04-07 @ Rs.99 Psqm= 	91275.00 

107135.00 
1. Sri Pradip Choudhury, PTR/Ill ~ 457 609F/t,, pe-I NGC 05-08-05 36.882Sqm 1-08-05 to 30-11-05 @ Rs.86 PSqnl= 	1 5 860.00 

1-12-05 to 30-04-07 @ Rs-99 P--qm= 	91275.00 
107135.00 

rl 	02,es  ~ ar 	as, Trian-ular 10-08-0 - 

T Colony/PNO I- 12-05.to 30-04-07 @ Rs.99 Psqm= 	1-5108.00 
182056.00 

ri Lilchand Kahar, B.;Smith 457- I~IGC  05-08-05 36.882Sqm 1- 108-05 to 30-11-05 @ Rs.86 PSqm= 	15860-00 
1-12-05 to 30-04-07 @ Rs.99 Psqm= 	91275.00 

107135.00 

lied to b ftue 	 ru 
DPO/GHY 

Advoctiiii 	 I___'I  
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1_' C~_' , tre/LMG ~_Pay - in-Slip -~~ Apr -2007, ,, :IaQ -20-_7 GU:3 ,~0141. BU: 4 4457 Dot:,,. 30 IUWP'I. 	S 	H 	67 ,  
Rank  :0.0090-CaTiara 24nk,C ~lariaii/M 

. 
aligaon 	A / C, N o 4'7 C,  I 

PAY ALLOWANCES-7-~ Rs 	 -T~ 
Alocn: ~~ _,11 	 RLY REC -DIVERIES — 	~ s 	UU3 

Name 	:PRADTP CHOWUHURY 	Basic Pay 	qloo PF—s.b ~ c- 

	

51 -Z 	Tax - Assam 
~'/H Name -  LT. HARI R % 	AKHAL C HOW D. P. 	20 50 VFF 	200 	M L. -3 
a m. p N a 	:04129118 	 D. A. 	 ~wu 2153 C G I S-  C 	30 	 N~'Zc 
D e s g n. - 	CPNTR - I I 	Arr. D. A- 	3 -q -.3 R e n t -Nom i na 1 -4 	.70 	gp-ssljare CAL --~ 
Accumulated LAP:921 , LPAP:S0 	Arr. D. A. 	1254'  Water Charqe -i~~ 	 5 	* 47 

SCA 	 0 Arr'  Electric* 	720 1 (),z 
Transport/G 	75 OP-B/;ay 	 32 
NHA 	 212 OP-DP 	 16 

' 411 Durga. FA 	ISO 
PF Advance 	Soo 	4 

Scale:04000 -06000 R/Pay:4000 Gross Pay Rs. 10267 Deductn. Rs. 5941 	NETPAY -'~Rs. 4326. 00 
Next . Increment :05 -May-2007 Re t.d. Dt. :26-Feb -2621 	 Bank P :Ium en t 

0 ,, I 
Ao 

ly 

0 


